
_- - 	 - 
I 

IM THE CEiqTRfi.L ADMINISTRATIVE TRIBUNAT., HYDERAaAD .BFflCH AT HYDERABAD 

- 	 O.A.NO. 	/93 

Date of Order: 6/7-93 
Between: 

S 

Divisional F.3j1way Mr.nager, (DG) 
South centre]. Railway, Secunderabad, 

Pernnnont 'Tcy Int-rctor (oon) 
S.C.Rly, Secunderabad. 

chiefi Signal Inspector, 
Signal & Telecorrinunication rpartment, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

 

Presiding Officer, Labour Court, 
Narayanaguda, A.P. IJyderabad. 

Respondents. 

Per the ApplicantsL Mr.N.1:.Devraj, SC for Rlys. 

For the Respondents: 	 -S 

CDRAM 
THE HUN' BUD FIR • JUSTICE V. NEELADRI RAO : VICE CHAIRMAN 

AND 

THE HON BLE MR.P.T.TIRUVENGAJ1M ; .rIEF33Ei:(AD1) 

The Tribunal made the following Order:- 

Admit. Thç operation of the order dated 11-3-92 

in C.M.P.No. 

	

	24 /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the Case on 6.9.93. 

To 
The Divisional Railway lianager (B.G) SC.Rly, Secunderabad, 
The Permanent Way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecorn-nunication 
Departm&t, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, 1-Jyderabad. 
One copy to iir.N.R.Devraj, Sc for Rlys. CAT.Ilyd. 
One copy to Mr. 
One spare copy. 

xvm 
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TYPED BY 

CHECICE BY 

COMPARED BY 

APPROVED BY 

IN THE CENTRAL AD:aNIST2ATWE TtBUNAL, 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR.13USTICEV.NEELJiDRI RAO 
• IfICE C1-{ZIR14AN 

• 5&D 

THE HON'BLE IJLA.B.GORTY ; MEMBEK(AD) 

THEHON'BLE/ 

LND 

'BLE . T .CHANDRASEIGiAR REDLY 

• / 	 MEMBER(J) 

&ND 

THE HON'BLE MR.P.T.TIRUVENGADjdj1 :M(A) 

Dated ; 	-1993 

0 RDER/JWME1 

M.A. /fl.A./ C.A. No. 

in 

O.A.NO. 

T.A.No.. 	 (w.p. 

Admitted and Interim directions 
issued 

All LW e d 

Disposed of with directions 

Disjnissed 

Di4Ttissed as withdrawn 

Dinhissed for default. 

Rejectec3J Ordered 

No order as to costs. 
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Cnirsi AdminiSIt?itiVS Tribifli 

€SPAJCH  

HYDFU 4J) 

9JUU93 




